
 

N O T E 
‐‐‐‐‐‐‐‐‐‐‐‐‐‐‐‐‐‐‐‐‐‐‐‐‐ 

 

    All the criminal appeals, in which the convict has been in jail for five 

or more years, will be taken up for hearing during summer vacation subject to all 

the  parties  consenting  for  the  same  and  intimating  the  Registrar  (Judicial)  in 

writing on or before 25.05.2018. 


